
      

    

     
  

     

       
   

             

          
  

     

  
 
      

   

    
 
        

         
   

        

    

       

          

       

           

            

            

     



The financial creditor counsel raised objection for granting stay sought by

the corporate debtor.

On hearing the submissions of the corporate debtor counsel stating that there

will be far reaching effects in the event Interim Resolution Professional takes

charge of the affairs of the corporate debtor, this Bench having given reasons

to the order of admission only on 27 .4.2017, we believe that the time must

not have been sufficient to the corporate debtor to challenge the order of

admission granted by this Bench, therefore, the order declaring moratorium,

of appointment of resolution professional and for public announcement are

hereby stayed for seven days from hereof.

Accordingly, this application is hereby disposed of.
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